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In this application the prayer of the applicant is
for a direction to the respondents to transfer bim from

Nalgonda to Hyderabad,

Wa . 4.
2. Though & noticekiSSued to the respondents to file

a reply, no reply has yet peen filed by the respondents. We
have heard Mr,K.Radhakrishna Murthy, Mvyocate for the applicant
and Mr.V.Rajeswara Rao for Mr.N.VsRamana, Standing Counsel for
the respondents, We consideg?fjthat this application can be 4.

disposed of at the admission stage.

3. The applicant joined 4a the Ministry of Information &
and Broad-QaSting as a Field Publicity Assistant énd has rendered®
about 28 years of service. Major part of the service has been
rendered at Arunachal Pradésh of seppa. Presently he is posted

at Nalgonda where he is serving for the last 8 years, He is

due to retire in snOtneEl © W wie w——v . A
N -

at Hyderabad where his wife is working. In view of the
circumstances he requested@;ljthe department to transfer him
to Hyderabad, but his request has not been accepted, While

arauing the case for admission learned counsel for the applicant=
prought to our notice that TAELle 1s v -

] = .
.-, transfer frem Nalgonda se and hence it should not be 4

aifficult for the respondents to consider the case of the
applicant and take a favourable deciéion in the matﬁerrof
his posting to Hyderapbad, He has also pleaded that several
other employees had been transferred to Hyderabad but the

applicant was not given such benefit,

4, From a carefuljﬁﬁépééﬁﬁqﬁ’the material placed before

it is clear that by keeping the applicant at Nalgonda the

'respondents have not violated any statutory ok other rule

governing the transfer of such similarly placed employees, It

does not also‘appeaiLto be the case of the applicant that any
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of his superior officers had been acting mala fide and thus
preventing his transfer to Hyderabad, In these circurs tances
we do not &ind that ay service "wrong" has been committed on
accoun%of which the applicant céuld have been séid to be
aggrieved or deserved relief f;bm hhis Tribunal. It is not
proper for the Tribunal to step in-to the shoes of the
Administrative authorities and to issue orders:of postings/
transfers, In these circumstahces we do not find any merit

in this application and accordingly it is rejected at the stege

of admission itself,

Se We, however, make it clear that it is .open to the
respondents td consider the case of the applicant sympath@tically-

ané at an early date and take @ peoper decision as regards his

request for posting to Hyderabad.
There shall be no order as to costs,

Member (Admn, ) Member (Judl. )

Dateds_13th October 1992 g

(Dictatedin Open Coudt)

fbpy to:=
« Secretary to Govt., Minist
es M ry of Infor i
X gi?gétSastinBhavan. V Floor, New Dgzﬁitlon and Broad Cas
. or of Field Publicity, Ministry of
’ of T
Broad Casting, East Block IV R.K.Purgﬁ, Negfgg?ﬁiion and

3. Joint Director, A.P
+ A.P.,Region, D .
Govt. of India. Hyderagad, irectorate of Field Publici

4. One copy to Sri. K.R
Viveknagar, Hyd. -Radhakrishna Murthy, advocate, 1-1-33

5. One copy tec Sri '
. N'V.R ~r
6. One spare copy. amana, Addl, CGSC, CAT, Hyd.
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